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T}IE HARYANA SMALL TOWNS (TAX-VALIDATING)
REPEAL BILL,2O22

A

BILL

to repeal the Haryana Smqll Towns (Tqx-Validating) Act, 19j4.

Be it enacted by the Legislature ofthe State of Haryana in the Seventy-third
Year of the Republic of India as follows:-

1. This Act may be called the Haryana Small Towns ('Iax-Validating) Repeal
{ct,2022.

2. The Haryana Small Towns (Tax-Validating) Act, I 934, is hereby repealed.

Short title.

Repeal of
Punjab Act III
of 1934.



2

STATEMENT OF OBJECTS AND REASONS

1. The Haryana Statute Review committee was constituted by the State

Govemment underthe Chairpersonship of Mr. Justice Iqbal Singh (Retd.) to idetttify

such laws which are not in harmony with the existing climate of economic

liberalization and neecl to be changed or repealed. Accordingly the Committee had

recommended to repeal the Haryana Small Towns (Tax-Validating) Act, 1934 related

to Urban Local Bodies Departtnent, having lost its relevance.

2. Property Tax as well as other applicable taxes are being levied and collected

as per the provisions of the Haryana MunicipalAct, 1973 and the Haryana Municipal

Corporation Act, 1994. As such the Haryana Small Towns (Tax-Validating) Act,

1934 has no force and valrte to deal with the provision of present scenario of
Taxation Validations in the rnunicipalities.

3. I{ence, it is necessary to repeal the }Iaryana Small Towns (Tax-validating)

AcI, 1934 by way of onacting the Haryana Small Towns (Tax-validating) Repeal

Blt,Zaz.

DR.KAMALGUPTA,
Urban Locai Bodies Minister, Haryana.

Chandigarh :

The 20th December, 2022.

R.K. NANDAL,
Secretary.

N.B.- The above Bili was published in the Haryana Government Gazette

(Extraordinary), dated the 20th December, 2022, undet proviso to

Rule 128 of the Rules of Procedure and Conduct of Business in the

Haryana Legislative AssemblY'

I 0049-lI.V.S.-H.G.P., Pkl.
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